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beg to move for leave to introduce a Bill further to

amend the Working Journalists and Other

Newspaper Employees (Conditions of Service) and

Miscellaneous Provisions Act, 1995.

..The question was put and the motion was
adopted.

SHRIP. A. SANGMA; Madam, I introduce
the Bill.

MOTION ON DISCUSSION ON
SITUATION IN CHARAR-E- SHARIEF
Contd.

THE DEPUTY CHAIRMAN; Now, the Home
Minister is here... (Interruptions) ...Actually, no
party's time has been left as four hours were al-
located and five hours and thirty-one minutes have
already been consumed. Now, if you want to have
more discussion, I can ask the Home Minister to

reply.

SHRI SATYA PRAKASH MALAVIYA (Uttar
Pradesh): The Prime Minister has to reply—
(Interruptions)
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THE MINISTER FOR HOME AFFAIRS (SHRI
S. B. CHAVAN): I had told the House yesterday
only that I was prepared to reply to the debate
yesterday itself, but some more hon. Members
wanted to speak. That is why; all that time I told
that the Prime Minister would not he able to come.
I am going to reply to what has been said here in
the (Rajya Sabha-  (Interruptions) Everybody
accepted that.

ft e faw (TOX ww)
ARRAT UST WAT ¥ {T qY. .
(srawr) |

+[ ] TfciuisliteratjMi m Arabic Script.

[ 16 MAY 1995 ]

on situation in 354

Charar-ESharief

it fefroom (fogre) : g

NG ANTFIRIRMA & .. (wwEwE) |

Wt @t sFw AREw . TE O
AT &7 mOATH T (=wAwe)

sft fafrawg fog : &= IW@w wIgT
¥ AWM a8 Ag FEr ME A f¥
TFEM ARy A § W S9TE
ST FwaEdr o 8% 1 foed wiw
fat g marmy @ 7 o= gW AR
T RE o owmm @ A g
TURART Y & W ¥ e ET %

TR ¥ ) FFATT ¥ AMGIT OF @Ot
DR. BIPLAB DASGUPTA (West

Bengal) What is the use if the Prime
Minister does not come?

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, I have a submission to
make. (Interruptions)

SHRI G SWAMINATHAN (Tamilnadu):
The Home Minister is not in charge of
Kashmir. He is also not in charge of
Defence. It is not proper for him tn give a
reply. The Prime Minister is accountable. He
is responsible for this and the person res-
ponsible for this should come.
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SHRI G. SWAMINATHAN: Madam, we
have respect, for the Home Minister. The
Prime Minister is in the Lok Sabha. We
request the Prime Minister to come to the
Rajya S'toha to give a reply.
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SHRI S. JAIPAL REDDY: Madam, you
kindly identify me.

THE DEPUTY CHAIRMAN: Okay, I
identify you .

SHRI SATYA PRAKASH MALA-
VIYA: Why should the Prime Minister not
come to this House? The Prime Minister
should come te this House.

SHRI S. JAIPAL REDDY: Madam, we
hold the Leader of the House in the highest
esteem not Only because he is the Leader of
the House but also because he is one of the
senior-most leaders of the country. I am one
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of those who admire Parliamentary-

CD mpetonce. The question i this. He is not
dealing with the subject of Kashmir. ILis,
no doubt, true. He told the House
yesterday that he would reply to the debate.
His statement is not the same as the decision
by the House. @ We were not privy to that
decision. We were all the time demanding a
reply from the Prime Minister. One of the
reasons why we allowed the debate to spill
over today was to enable the Prime
Minister to reply to the debate. Yesterday, the
Prime Minister had legitimate reasons and so,
he could not be present in this House. He had
toreply 'o the debate in  that House
which is equally important. We concede that.
But, today, he is relatively free. Of cornse,
the Prme Minister is always busy.
Therefore. Madam, since he is dealing with
this matter, is it improper for us to demand
that he should come? We would welcome the
intervention of the Home Minister. We
welcome it. But we demand, we insist on
an  approriate reply from the Prime
Minister. Ho has the duty and we have (he
right.
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SHRI G. SWAMINATHAN: Madam,
please permit me to say a word. When the
discussion was going on yesterday...
{Interruptions)

DR. BIPLAB DASGUPTA: Madam,
yesterday, I made the point that we want the
Prime Minister to come and give the reply to
the debate I said that although we would
appreciate the intervention by the Home
Minister, we would prefer the Prime Minister
coming .and giving the reply, Madam, this is
for no other reason than the one that the
Home Minister is not handling the Kashmir
portfolio, but it is the Prime Minister who is
dealing with this issue. That is why we
requested that the Prime Minister should
come and give the reply. Therefore, Madam,
we would like the Prime Minister to respond
to the discussion. I request you. The Prime
Minister should come and give the reply.

SHRI G. SWAMINATHAN-. The Prime
Minister had already replied in the Lok Sabha
yesterday. Therefore, it is but fair that he
should reply in tins House also. Since he has
already replied in the Lok Sabha, he should
come and reply here today. (Interruptions)
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SHRI CHIMANBHAI MEHTA

(Gujarat), Madam, I have been seek

ing yoar permission for the last half-

an-hour. Please allow me Lo speak.

You are allowing all other Members.
.. (Interruptions) ..............

SHRI G. SWAMINATHAN: This House
,Jhas equally the right. Madam, you should
give a direction to the Prime Minister. You
should ask him to come and give the reply.
This has been our demand. The leaders of all
the parties from the Opposition have made
this demand. Therefore, it is but proper that
he comes here and responds to tho discussion.
of course, we all have respect for the Leader
of the House, the hon. Home Minister. But
since it is the Prime Minister who is dealing
with Jammu and Kashmir Affairs, he should
reply to the points raised by the Members.
(Interruptions)

SHRI CHIMANBHAI MEHTA:
Madam, please permit, me to speak. I have been
requesting you. (Interruptions) .

ot fafiamn fag - aff soora Y g
g . . (SEER)

THE DEPUTY CHAIRMAN: Mr.
Chimanbhai Mehta, you have, not been
requesting for half-an-hour. It is contrary to
facts. I have got the record. I am looking at
the watch more than you. Please take
your seat. [ will call you when the atmosphere
is peaceful and your voice can be heard. Shri
Digvijay Singh please.
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SHRI G. SWAMINATHAN; At ieast we
should .know the difficulty of the Prime
Minister in coming and replying to the
debate here. Yesterday he was engaged.
Today he can come and reply.

THE DEPUTY CHAIRMAN: He is
engaged on Defence.

SHRI G. SWAMINATHAN: We are
prepared to wait, If he can't come new, let
him come in the afternoon..... (Interruptions)

[RAJYA SABHA ]

on situation in
Chamr-E.Sharief

THE DEPUTY CHAIRMAN: That is what
he said.

SHRI DIGVIJAY SINGH; There is a State
Minister there. He can do  so...
(Interruptions)

SHRI G. SWAMINATHAN: Let him give
'he time, whatever time fe convenient 'o him,
at which he can come and reply to it here.
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THE MINISTER OF WATER RE-
SOURCES AND THE MINISTER OF
PARLIAMENTARY  AFFAIRS  (SHRI
VIDYACHARAN ,SHUK-LA): Madam, as
Defence Minister, the PM has to reply to the
Demands for Grants debate in the Lok Sabha,
for which he is waiting there. It is now getting
one o'clock. Mr. Chan-drajit Yadav was
speaking. If the debate on the Demands is not
over before lunch, he will have to reply after
lunch. After his reply, he will be free from
that House.

SHRI S. JAIPAL REDDY: Let him come
after that. .. (Interruptions)

THE DEPUTY CHAIRMAN: Let him
finish. Let him finish, please, please, please.

SHRI  VIDYACHARAN SHUKLA:
Madam, as you have rightly observed, I want
to tell the hon. Members here that all of us
who are Members
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of the Cabinet are entitled to speak
as authoritatively as the Prime Minis
ter on everything, including even
the Statemejit made by our colleague.
.. (Interruptions)................

May I complete my submission?

So, the Leader of the House, my. self or
anybody else can speak here or the Lok
Sabha on behalf of any of us. The hon.
Members have been insisting on the concept
of joint responsibility. We certainly accept
that. It is not that we want, just as suggested,.

(Interruptions)

SHRI DIGVIJAY SINGH: Do you accept
Mr. Jaffer Sharief's statement? Is it a
statement given by the Government? Do you
accept it? .. (Interruptions)

SHRI VIDYACHARAN SHUKLA: Let
me complete... (Interruptions) Don't show
this anger... (Interrup-tions)

I can say that.

TMo WY wAtge W AT W
fr o= #r 7@ § 3R ww
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DR. MURLI MANOHAR JOSHI:
I am on the question of joint responsibility.
Will the Minister of Parliamentary Affairs
accept that the statement given by Mr. Jaffer
Sharief as a Cabinet Minister, is a statement
by the Government?

gegwirfy o oY S ogd @
1T w7 A% Afvw | (wreew)

SHRI VIDYACHARAN SHUKLA:
Madans, I am envied and authorised to say
whatever I want to say in that respect
Whether it is a Government statement or his
own .statement. I can sad it with the same
authority as that of the Prime Minister. There
is no difficulty about it.
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DR. MURLI MANOHAR JOSHI: What
are you saying? Are you agreeing wth him or
not? . .. (Interruptions)

Iawitig : dfze, I snsg
qMT g g IO [IF ¢ q7 Sy

Please sit do wn. Please keep quiet. I think
my requests also go on. deaf ears. 1 do not
know which way [

should speak. FWWdY g™ ¥ oY
aw. Wi T 1w qdRamEd
ndad  fafe g ¥ w #
decency demands, propriety demands your
necessity demands that you listen to him
because he is the one who is going to tell me
what the situation is and who is to come and
reply. So, please keep quiet at least for five
minutes. (Interruptions) Nothing except what
Mr. Shukla says is going on record. I am not
allowing anybody else. (Interruptions) He is a
decent person. Unfortunately or fortunately
he still knows what Parliamentary decency is.
He sits down when the Chair gets up. Now,
everybody gets up when I get up.

SHRI ~ VIDYACHARAN SHUKLA:
Madam, I was submitting that we Ministers,
are authorised to speak on behalf of the
Government and we also authoritatively can
state what the position of Mr. Jaffer Sharief's
statement, which he has made is. We can say
that. Therefore, I would say that the Leader of
the House and Home Minister, who has been
dealing with the discussion in the Lok Sabha
as well as in the Rajya Sabha should be
allowed to speak on behalf of the
Government. He is fully authorised and he
can speak as authoritatively as the Prime
Minister can on the subject. Therefore, the
hon. House should allow the Homo Minister
to reply to the debate hero. One tn'nutp more
Dlease. Please be a little patient, whenever
any particular question arises, which necess'-
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tates the Prime Minister's
here and his statement here, he will certainly
There is no difficulty in the
Prime Minister coming here and making a
statement. But, I think, the fitness
of things that the Home Minister should be
allowed to reply to the debate on Charar-
e-Sharif.  Then we have to go On to various
other issues and the Prime Minister will
certainly come and intervene  wherever the
Chair directs or the hon. Members want him
tos but this particular  thing should not be
held up because the Prime Minister is unable
debate
unnecessarily

presence

come.

it is in

to come, because Defence has been
stretching  there
long. We never anticipated that it would go on
tin now. It might go on tin 4 o'clock.
Therefore, I think that he should
(Trater-ruptions).
SHRI SIKANDER BAKHT: Madam, if the
hon. Minister has finished. . .. (Interruptions)

for quite

be alolwed.

SHRI S. JAIPAL REDDY: Madam, I am
on a point of order. (Interrup. tions)

SHRI SIKANDER BAKHT:
Madam; I am extremely grateful to the hon.
Minister for Parliamentary Affairs for giving
us lessons about Parliamentary rules or
Parliamentay functions. We ae exteremely
grateful to him.

# qom aFaT § A9 TS qfHA 7 7Y
AT =gAT § &

T [l o

This House is also within its right. He
knows it-
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SHRI VAYALAR RAVI (Kerala) :
Madam, what is the issue.
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SHRI TRILOKI NATH CHATUR. VEDI:
(Uttar Pradesh): Madam, here jn the
newspaper report it said: "Sharif wants India
to wage war on Pakistan." (Intemiptions).
1.00 P.M.

o qeat woige aeft: g qAv
: S ey oo wiEgy ¥ wvuy
T e Yeifrafes T & oga fam
TR 7. (sqwAm) . ¥ AT
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SHRI S. VIDUTHALAI VIRUMBI
(Tamilnadu): The Home Minis?*: cat reply in
the Lok Sabha and the Price Minister can
reply here.

SHRI VIDYACHARAN SHUKLA
Madam, jn reply to the query made by the
hon. Member, Dr. Murli Manohar Joshi

about Shri Jaffer Shariefji
(Interuptions)...

THE DEPUTY CHHIRMAN: Just a
minute. Please don't argue.

At AR o : wLT wE WER
W™ FT | & W oA wmed @
af wAwt ¥ W E IR I AR
gadmr wrf Helr wam o § afex
A oame & ey a1e 9 &
W T T ST AT ¥ o

SHRI VIDYACHARAN SHUKLA : I am
on a limited question... (Interruptions) , .

A

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, please sit down. Shuklaji, still
I have got some names left with me. First, let
me decide, tot the House also decide, whether

we are going to take some more time tot the
discussion?

SOME HON. MEMBEFRS. Yes:
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THE DEPUTY CHAIRMAN: Wait a
minute. Wait a minute. Wait a minute.

DR. MURLI MANOHAR JOSHI : It has
been decided yesterday.

THE DEPUTY CHAIRMAN: Yesterday,
it has been decided that it would be taken up
at 12 o'clock. Now, technically it is 1 o'clock.
At this point of time we should have had the
reply. Stiil there are Members who want to
speak There are ten Members who want to
speak. Accordingly if I allow ten Members to
speak... speak. . (Interruptions) ..

SHRI S. JAIPAL REDDY: Yesterr day
there were still ten Members who wanted to
speak.

THE DEPUTY CHAIRMAN: Names of
ten Members are with me.

st wArwx faw ;@ A F e
faar Q191 |

THE DEPUTY CHAIRMAN; Nobody has
added any name. The Secretariat has not
added any name. There are still seven or eight
Members who want to speak, and whether it
is seven Members or ten Members, it is the
same. Are we going to give them extra time?
Are we going to sit through lunch hour? Are
we going to sjt late in the evening? When
should we have a reply? The question is, we
should first conclude the discussion. Then
only we can think about who will reply.

SHRI S. JAIPAL REDDY: Whenever the
Prime Minister is replying...
(Interruptions).... ...

THE DEPUTY CHAIR AN: Mr. Jaipal
Reddy, let us first decide. Let me put the
things in order. Then, you can put in
whatever your demand is. First, shall we
finish the speeches of ten Members?

DR, MURLI MANOHAR JOSHI
Madam, the hon. Minister of Parliamentary
Affairs was replying to a very important
question
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THE DEPUTY CHAIRMAN: He can
reply. Are we tryng-.  (Interruptions) ..
Listen.

SHRI GURUDAS DAS GUPTA :
There are other questions also.

THE DEPUTY CHAIRMAN: Just a
minute. I Will allow him to reply. No
problem. Home Minister Sahib can reply. Tha
Parliamentary Affairs Minister can reply. The
Prime Minister can reply or anybody can
reply. But the question is, can tha reply be
before the debate is over or shall I open a new
debate before the speeches of ten Member;
who ar* listed here? Mr. Mehta was making
so many complaints. I think,'he has walked
out of anger. Mr. Kohli is here. He has raised
a point of order.

SHRIMATI SUSHMA SWARAJ (Har-
yana): Madam, I am also on a point of
order i

THE DEPUTY CHAIRMAN: Your name
is not here in the list. I am not on that subject.
Dr. Dutta's name is here. What can I do?

SHHRI G. SWAMINATHAN: Madam I
submit, let the discussion, go on Madam
suggest that the discussion can go on because
the Prime Minister cannot come immediately
since he has to reply to the debate on
Defence. Meanwhile the discussion here can
go on. He can come in the evening and reply.
Now, he can-not come here. We are prepared
to wait for him. Let the discussion go on Let
the Members speak on this matter. There are
still seven or eight Membes who want to
speak on this matter. Let 'hem speak. The
Prime Minister can reply in the evening. We
are prepared to wait because this is a very
important matter.

SHRI GURUDAS DAS GUPTA: Madam,
I am suggesting.. (Inter-ruptions)

SHRI G. SWAMINATHAN: We feel we
manv have things to ask of him. I am
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sorry to say thai the hon. Leader of the
House may not be able to repiy..(In
(Interruptions

THE LEADER OF THE HOUSE (SHRI
S. B. CHAVAN): Madam,... (Interruptions

THE DEPUTY CHAIRMAN: He want* to
respond. let him speak.

SHRI S. 0. CHAVAN: Madam, on /his
particular issue... (Intenuptinog)... since
constantly a reference was made to what was
decided in the Caamber of the Chairman, I
have to remind all the hon. Members about
the BAC also. The BAC has also taken a
decision, in the presence of the Chairman, that
four hours will b, devoted for thito discussion.
We have already taken about five hours.

THE DEPUTY CHAIRMAN: And thirty
minutes.

SHRI S. B. CHAVAN: Five hours and
thirty minutes. We have already exceeded the
time-limit ,given to us. That is why I would
request you, in order to finish the debate
within the stipulated time, to keep it at the
minimum and see that we are able to finish it
within an hour or so.

SHRI GURUDAS DASGUPIL,', Madam,
my point is,...

THE DEPUTY CHAIRMAN: You are
starting a new discussion.

SHRI GURUDAS DASGUPI A: 1 am only
requesting the hon. Minister looking after
Parliamentary Affairs to kindly consider the
opinion of the entire Opposition. The Prime
Minister is not one among equals. He is the
leader of the team. The hon. Minister of Home
Affaira and the hon. Minister of Parlia-mentsry
Affairs are within their right to speak for the
Government on the floor of the House. There
is no different on . that. But the point is, many
questions have cropped up ami specifically, in
that background of one particular Cabinet
Minister Jyiakmg a statement outside Par-
liament via very sensitive issue saying
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that there should be a war. This statt-
uieni of the Minister of Railways is
ouuiigeous. if it is correct, it' the state
ment of the Minister of Railway*,..
. {Interruptions) ..............

SHRI S. JAIPAL REDDY: Madam, I am
un a point of order, (Interruptions).

THE DEPUTY CHAIIRMAN: We
cannot function like this. If every point
of order... (Intenvptions).

SHRI  GURUDAS DASGUPfA:

11 the statement is correct, it is an outs rageous
statement which is unprecedented and unheard
ot and there should be no secoud opinion
about condemning it, But the hon. Minister
of  Parliamentary Atiairs cannot dissociate
himself. He fe-on a par with him. Only the
leader of tae team, only the captain of the
team, only the Prime Minister, is
competent to dispel the doubt lingering in our
minds about the statement that has been issued.
Therefore, Madam, in the fitness of things, let
as not waste our time; let us appeal to the hon.
Prime Minister; and let us convey our appeal
through the Minister of Parliamentary Affairs.
Let him tell us when heisin a position to
come, We are ready to sit overnight in order
to listen to him because there have been maay
important issues raised which cannot be
tackled by any other  person. About Mr.
Chavanls intervention, it is welcome. I
would not mind if he even replies. But the
intervention of the Prime Minister on the
crucial issues that have cropped up is very
important. And we shall always feel agitated
if he dot not come to this House now. We shall
always feel that this House has become
almost a secondary Chamber. This House has
almost become a secondary Chamber, not a
second Chamber. Therefore, I request that the
hon. Minister of Parliamentary Affairs may
make the position clear to this House.

oft wFvAT fwy - F=w, ox fime
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SHRI S. JAIPAL REDDY: Madam. I
am on a point of order.
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Let us discuss it under a motion proper.
(Interruptions).  Short duration discussion.
(Interruptions’). Really we are making a
mockery of parliamentary democracy. You
request the Prime Minister. If one requests
from each party, it is more than enough. I
think more than two or three people from
each  party have requested many times.
You do not have te keep on repeating jt.
You are taking the time of the House. In
this  time, you can contribute something
worthwhile, instead of saying the same thing
that the Prime Minister should come. It
is the same thing. The Minister should go
and convey. He doesn't want to repeat it

ten times because you are repeating it ten
times.

|
i

E-Sharief

ST ®AT WL § t T W WA ag
T g & 4g g W a7 mawdw
Fraadt ¥ wfuga FT gEyE F
U a%F ¥ S WY ¥ a9 E,
AT A9 2 gF £ 1 XA AT al
FeRrd g s 0 dfew wmd
3 qz 77 AT fxdz Frow
fafres gEUa TR ARIT &

]
44
:E
33
E
*
A

I ge # § w9y oo
war € 1 8 K, IR e dave fism 3
ifET g dedft M sy ¥ SEm AR
F oo ogg O i

ot femaard  Wgar: dew,. .
(=rarm)

SHRI S. JAIPAL REDDY: Madnm,
SHRI CHIMANBHAI MEHTA:

Madam, when are you calling me?
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SHR TS. JAIPAL REDDY: We have

always been able to follow his Hindi better
tlian his English.
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He will say, "You can go on discussing.
The Home  Minister wiH reply." We
will Say, "The Prime Minister  should
reply." How long are we going to discuss
this issue?
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SHRI S. JAIPAL REDDY: Madam, Mr.
Shukla came out with one statement. Can a
statemetn made by one Cabinet Minister be
contradicted or cla-rifide by another Cabinet
Minister? Is that correct? That is the point of
order. A statement... (Interruptions). Shukla-ji
is here. He iS the se-nior-most Member of
Parliament. He does not need anybody's
assistance. We, in fact, need his assistance.
My simple point is this. I would like to know
whether a statement made by a Cabinet
Minister can Be authoritatively contradicted
by another Cabinet Minister. In my view it is
not possible. The position taken by Mr. Shukla
is totally untenable. A position taken by a
Cabinet Minister can be contradicted officially
and authoritatively only by the! Prime
Minister.

SHRI ~ GURUDAS DASGUPTA:
Madam, thatis the point Iraised. [ want
your ruling. (Interruptions).

SHRI VAYALAR RAVI: Madam, here is a
case which is being built by Shri Murli
Manohar Joshi and others. They said that Mr.
Jaffer Sharjef has declared a war against
Pakistan. It is not so.-
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Mr. Jaffer Sharief, on behalf of the
Government, has never declared a war
against the Government of Pakistan. He has
only  expressed his opinion. (Inter-
ruptions). He has given his  opinion.
Only on hte basis-. (Interruptions) Please
hear me. (Interruptions). What he said was
that Pakistan was abetting and encouraging
terrorist activities  in Kashmir and Punjab.
Mr. Jaffer Sharief has expressed an pinion.
He has not declared any war. He has only
said that Pakistan is responsible.
(Interruptions). On that  basis... (Interrup-
tions). They are unnecessarily creating a
problem for nothing. (Interruptions). He has
expressed his opinion.

SHRI TRILOKI MATH CHATUR-VEDI:
Madam, we would like to know, one thing. If
a Cabinet Minister makes a statement, when
should we take it as an authoritative statement
and when should we take it as an opinion?
(Interruptions). He has talked about TADA
also. You read the entire statement.
(Interruptions).

THE DEPUTY CHAIRMAN: Let me hear
the other side.

SHRI V. KISHORE CHANDRA S. DEO
(Andhra Pradesh): Madam Deputy Chairman,
there seems to be a certain amount of
confusion and lontradition in the minds of my
frieds on the other, side. On the one hand, thay
have been stressing on the ioncept of collect
we responsibility and on the other hand with
the Same mind, they have be n itmsting that
the Prime Minister should cone md reply over
here. Madam, what haa arisen today? This
dispute is over a statement which has appeared
in the news papers, alleged to have been made
by a particular Minister from the Cabinet..
Now, the House is actually disrating that
particular Subject since ye terday and right
now we should have been doing that. Madam,
the hon. Home Minister has been authorised
by the Government to speak on the subject
and reply to- it which also means that it is the
Govern ment's view or position as far as this
issue is concerned. I would request the hon.
Members to listen to what the hon.
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Home Minister says. He is going to say
something on the floor of the House, not
something which has appeared in the
newspapers. 1 don't know whether any of my
friends has taken pains to verify from that
Minister whether he has actually made that
statement. In any case, the Government's
position will be made clear. The position of
the Government wid be clarified by the hon.
Home Minister. If you are not satisfied, you
can seek clarifications later on. I don't think
there is any reason to unnecessarily continue
this dispute. As my hon. friend, Shri Gurudas
Das Gupta, has said, after alt the Prime
Minister is primus inter paras. He is the first
among equals. (Interruptions) ........

SHRI = GURUDAS DASGUPTA:
The Prime Minister is the captain of the
team... (Interruptions)... The Ministers are
appointed on the prerogative of the Prime
Minister (Interruptions) SHRI S.
JAIPAL REDDY: Mr. Kishore Chandra Deo,
the Prime Minister is the concerned Minister
in this case. That is the primary basis on
which we are making this demand
(Interruptions)

SHRI V. KISHORE CHANDRA S. DEO:
Mr. Jaipal Reddy, according to Harold Laski
and Ivor Jennings, the Prime Minister is first
among equals, he is primus inter paras. When
you arft talking of joint responsibility, the
Home Minister is equally responsible. He is
authorised to reply. So, listen to him...

(Interruptions) .... Thank you
(Interruptions)

SHRI DIGVIJAY SINGH: We never talked
of joint responsibility on this issue. Mr.
Shukla made a statement. Then the question
arose. Mr. Jaffer Sharief made a statement
outside. Do they own it? That was the
question which we were asking. They are not
prepared to answer this question.

SHRI V. KISHORE CHANDRA S.-DEO:
That is something which appeared in the
newspapers. Listen to what the Home
Minister has to say .....(Interruptions) .....
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SHRIMATI KAMLA SINHA: Since
when has Mr. Kishore Chandar Deo
become the spokesman of the Congress
party?

THE DEPUTY CHAIRMAN: He has a
right to speak asa Member ..
(Interruptions)....

SHRI V. KISHORE CHANDRA S. DEO
:I also know the procedure. I am Speaking
about the procedure of the Parilament. I am
speaking about the' functioning of the
Parliament ... ( (Interruptions). .

SHRIMATI KAMLA SINHA: Is he
speaking on behalf of the Government?...
(Interruptions) ..... You do not 'have any right
. (Interruptions) .

THE DEPUTY CHAIRMAN: Mrs.
Sinha... (Interruptions) ....

SHRI V. KISHORE CHANDRA S. DEO:
Madam, there are certain proce. dures which
are followed in the Parliament
(Interruptions) .....

SHRI N. GIRI PRASAD (Andhra
Pradesh): Madam ... (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Giri
Prasad, I have not allowed you. Mrs. Sinha, it
is beside the point. Mr. Deo has as much right
to speak in this House as you have. To object
to his making his viewpoint is I don't think in
keeping with the spirit of the Parliamentary
democracy. If he is speaking on behalf of his
party, he is doing so in his right. He has a
right to speak. He can speak... (Interruptions)

SHRIMATI KAMLA SINHA: He can-not
speak on behalf of the Home Minis ter. Can
he do that?

SHRI V. KISHORE CHANDRA S. DEO:
Please read the transcript and try to
understand what [ said ...
(Interruptions).....

THE DEPUTY CHAIRMAN: He can give
his viewpoint. Why are you objecting to it? I
have been saying since morning that we
should be tolerant.
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Learn something from me, I am listening to
everybody and I am not saying a word. Just
keep quiet . (Interruptions).

SHRI S. JAIPAL REDDY: It is very
difficult for us to leam from you...
(Interruptions) .....

SHRI N. GIRI PRASAD: Madam, is

the Rajya Sabha inferior to the lok Sabha? ...
(Interruptions)... The Prime Minister is not
prepared to reply here. No commitment has
been made from the Govemmunt's side. The
Prime Minister i snot going to reply in this
House. What do;s it mean?...
(Interruptions)...

THE DEPUTY CHAIRMAN: Nobody is
inferior to anybody. We are all supeiror...
(Intemiptions)...

DR. MURLI MANOHAR JOSHI: 1
had put a specific question to the Minis
te rof Parliamentary Affairs. Now you
have allowed him to escape. I am sorry.
Instead of learning from you, we are
unlearning. We wanted to learn some
thing from him and you have deprived
us of it. We wanted to be educated
and enlightened.. .(Interruptions)...
Madam, will you call him... (Interrup-
tions). ..

THE DEPUTY CHAIRMAN: He must be
busy in the Lok Sabha.. .(Interruptions). ..

DR. MURLI MANOHAR JOSHI: He was
on his legs. Now you have allowed, nim to
escape. He was responding to my question.
You have deprived me of that chance of
;ducation and learning of which you are so
serious and the House is also serious. Why
should this be allowed?... (Interruptions)......

SHRI G. SWAMINATHAN: Madam, the
entire House wants the Prime Minister to give
the reply. Is he going to oblige us?

SHRI S. JAIPAL REDDY: Madam,
please take the sense of the House whether
the Prime Minister should give the reply or
not.

SHRI DIGVDIAY S”NGH: Madam,
yesterday the Treasury Benches also
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Fotedar said that the Prime Minister should
reply.

SHRI S. JAIPAL REDDY: The whole
House demands it. It is the sense of the House
that the Prime Minister should reply...
(Interruptions)...

THE DEPUTY CHAIRMAN: Order in the
House... (Interruptions)... Please sit down. I
understand how eager the Members are to
listen to the Prime Minister. I can understand
this. But you have read his reply in Lok
Sabha. I am sure all the questions which you
had asked or which might have been in your
mind... (Interruptions).. . Please listen to me...
(Interruptions)...

SHRI S. IAIPAL REDDY: Madam, please
don't refer to what happened in that House.

THE DEPUTY CHAIRMAN: Please don't
interrupt me. It is very irritating.. If you don't
want to listen to me, [ will adjourn the Huse. I
am very sony that,.. (Interruptions)...

SHRI SIKANDER BAKHT: Madam, you
were talking about tolerance some time ago.

THE DEPUTY CHAIRMAN: 1 hive
tolerated you enough. I was trying..
(Interruptions). . . I understand that you
wanted to hear the Prime Minister. You have
said that. .. (Interruptions)... I adjurn  the
House for lunch.

The House then adjourned for
lunch at twenty-five minu tes past
one of the clock.

The House reassembled after lunch at
thirty-five minutes past two OF the clock,

The Deputy Chairman in the Chair.
THE DEPUTY CHAIRMAN: laipalji, what

is the inspiration to smile? took; ing at you
makes me smile and laugh...
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(Interruptions)...  Sometimes the com-
pulsions of job necessitate my  getting
angry. Now, [ have a good news to give to the
House. I think sometimes that kind of
anger is good. The Home Minister has been
very kind and. helpful. He has spoken not only
to the Prime Minister, considering the demand
of the hon. Members of this House, to speak,
but he has also requested the  Speaker to
delay the reply on Defence, jn Lok
Sabha. So, the Prime Minister will come
at3 o'clock. Now, I have these names
before me. 1 request the Members to
speak in one or two words or to withdraw
their names. You can speak till 3 o'clock.

= fomwraw aew : G oTfEar, &
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THE DEPUTY CHAIRMAN: Good
gesture.

SHRI MD. SALIM (West Bengal):
Nobody is following!... (Interruptions)...

THE DEPUTY CHAIRMAN: Everybody
should follow because I have to finish the
discussion by 3 o'clock. We can't have the
Prime Minister waiting here. Sikander
Bakhtji, who will speak from your party?
You please identify him.
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Mr. Dutta, if you don't mind, please be brief.
Please finish your speech within five minutes.
I know that your knowledge and experience
are good,

DR. B. B. DUTTA (Nominated): Madam, I
will xnot go into the details, but I would like
to make one point. While I join my hon.
colleagues in Parliament in expressing ur
solidarity with the people who have become
the direct
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victims in Charar-e-Sharief, the victim of that
great tragedy, I would like to draw the
attention of this august House to one very
important aspect of what has happened, what
is happening and what is likely to happen.
Madam, there are some suggestions that we
should have a proper response to such a grave
challenge that we should have a proper policy
that we don't have one. that we should have a
Kashmir Policy, and all that. Now, whatever
we want to have, we should first have an
assessment of the forces that we are pitted
against. What are the forces behind these
happenings? During the course of the debate in
this House, I find that all eye are glued to what
is happening in Kashmir. The focus is in
Kashmir only I want to draw the attention of
the House that the forces which are active in
Kashmir are not only operating fn Kashmir,
but they have opened another front in the
North-East, where Law started they operating
in the same way they started in Kashmir and
Punjab. Madam, we should not be under the
illusion that the kind of situation that we had
in the North-East in the sixties and seventies is
still prevailing there. There were and even
today there are insurgencies, no doubt. But
there is a metamorphosis in the whole
situation! and, I tell you, the ISI has
established, a very well-knit network. Training
camps are being run for the ethnic, groups.
Tribals and non-tribals are recruited as
trainees. The situation is fast developing where
in not-too-distant fut-' ure- you may have to
send a number of Army divisions to contain
the situation. The topography and the terrain
of the. area are similar to that of Kashmir. A.
small number of people armed, well-financed,
weM-funded, well-trained with the backing of
the State power from across the border can
create havoc. Madam, against these forces we
are operating in Kashmir. They have
penetrated. These forces are sometimes visible
and somo-times invisible. Sometimes we call
them' terrorists and sometimes we call them'
them militants. Sometimes we call them
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fundamentalists and we see them against a
particular geography. But, these forces are
now operating on a global basis across the
border. It is a hydra-headed monster which
has many arms and many channels. The are
connected with drug mafias; they look like
terrorists but we should not confuse them with
ordinary terrorists. They are connected with
militants and the agitationists crying for
autonomy, but we should not confuse with
them. That is why I want that a proper
assessment of the enemy should be made and
then only the right policy-can come.

If we have to fight such formidable forces,
the first requirement is this: That we, in India,
have to see that there is no fundamentalism
amongst us If we are! having fundamentalism
in any plitical party or parties, if we are
having funda mentalist thoughts in our
familiar dis cussions and behavious at the
villages level, at the State level and national
level, then we are not morally armed and
morally equipped to fight this
menace. [ can tell you that the greatest
antidote to these forces in India is the vision of
a united, integrated, India with an open society
and democratic so ciety with socialist ethos.
That is the anathema to these forces, It is those
forces about which Khan Abdul Ghaffar
Khan, the greatest among Muslims in recent
times, the most religious Muslim/ leader, said
to our national leaders be fore partition, "You
are throwing us into the hands of wolves."
And it is those wolves who orgainse
themselves as a tribe and it is they who
entered jn; Kashmir in 1948 and it is that force
ag ainst which we had to fight a war in 1965 It
is that force which was taught at lesson in East
Pakistan which wanted to eliminate the local
cultural identity and their linguistic identity,
wanting to Islamise them, make- that land a
citadel of fanatic Islam on the eastern side of
the Inidan sub-continent. It is against that
force the people of Bangladesh, inspired by
the ideas of Nehru, Mahatma
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Gandhi and Indiraji and other leaders.

Our democratic and secular values, ach-
ieved victory on that front. Today, if we
abandon that path, we shall only help them.
They want that we become communal, we
become fundamentalist,-That is what the
fundamentalists operating in Kashmir want.
We should not do it. If we want this menace to
be; fought out, we should, first of all, do' this
thing. The rest of it, Madam, is a matter of
finding our strategy to fight them. We have to
fight them diplomat-ally because they are
operating from the human right platform, they
are operating through various diplomatic chan-
nels, they have got friend's across the
internaitonal borders. They are a very
formidable force.

One more thingl wiU tell you,
Madam. This force which is operating
in the sub-continent is not only opera-
ting inside India, but it is operating
inside Pakistan also. It is the same force
which could eliminate Zulfiquar Ali
Bhutto, the father of the "Daughter of the
East" who could not do anything because of
our valiant fight against oppression in East
Pakistan and who, under the pressure of
military and fundamentalists is not able to
speak her own mind. She is speaking other's
language and she cannot be recognised
because she is not her former self. This is a
very dangerous force operating in this sub-
continent. Lately, what I have heard is that
they are also trying to operate from Sri Lanka.
They are present with their LTTE connections.
They are trying to start so that India can
stretch her energy everywhere. Madam, if we
are to fihgt such a force, we have to have the
proper understanding of the situation. It is not
merely Kashmir. (Time Bell ringhs). Just a a
minute, Madam. The other day, the Harfcat-
ul-Ansar— nobdy has mentioned that — has
threatened that they would strike at
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our cities, This organisation is a newly
formed organisation, only one-and-a-half year
back lixis came into existence- No Kashmiris
are there in this organisation. It is composed
of foreign elements, from our coasting
borders, mostly from Pakistan,. How can they
carry out their threat? I am telling you that
they are able to carry out their threat because
they have spread their tantacies into the heart
of India, not only in Kashmir, but in other
plaecs also. They can strike terror. We should
be very cautious when we speak. We should
not try to weaken our position. Madam, these
are some of the forces which are operating
throughout the sub-continent, not only in
Kashmir, but also in the North-East, in
Southern India and everywhere-So, I want a
proper apreciation of the situation to be made
and then only a policy can be framed and a
strategy can be worked out. What Mr.
Jagmohan has said, whatever Mrs.
Chowdhury has said whatever Dr- Bjplab
Dasgupta has said and he has criticised some
of the points— there is substance in their
points-But, we should not speak in a manner
as if we are responsible for making the
Kashmiris anti-Indians. Kashmiris have not
still become anti-Indians. They are angry,
agitated and are irritated. They are not
participating in these things. What ever
youths from Kashmir have joined, they have
joined under force-They are afraid. They have
joined under force because their oppression is
like this. They have made the administration
infructuous. They make the Government
paralytic and then people find that there is no
administration. When they give a call for
strike, nobody opposes them because they are
afraid of them. People only listen to them
because they have no other way. That is what
they are doing in Kashmir and the North-East.
We should properly
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assess the situation because it is a very great
challenge to us. Keeping in view the time
factor, I would not ta“e any more of your
time. Thank you, Madam,
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THE DEPUTY CHAIRMAN: Mr.
Nilotpal Basu, Please be brief. On your
request, the Prime Minister is coming. Let us
keep that in mind and be brief.

SHRI NILOTPAL BASU (West Bengal):
Madam Deputy Chairman, at the very outset,
I would like to point out that there has been a
general call here to evolve a national
consensus on tackling the situaion which has
come about as a fall-out of the very very
disturbing eve which has taken place in
Ciharar-e-Sadef.

We are discussing all this in an atmosphere
of national anguish, national dishonour and
national mourning. It is a refreshing change
to her all this talk about evolving a national
consensus. | say this because, earlier, when
the Gov-
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ernment was in a minority, they were talking
about consensus. But, for the last few months
or few years, after the Government got the
majority, they gave up this talk of consensus.

Now, the point is, there has to be a
consensus. We agree on that. But the call
for consensus would have been more credible
had this call come at an earlier point of time.
There has been a time-lag between the
siege of the Charar-e-Sharief sharine by the
militants and the-call that is being issued by the
Government and the ruling party Members
in this House, by  speaker after speaker.
There has been a time-lag of three
months. I would like to know from the
Government: What efforts were  being
made by the Government to evolve a
consensus in this three-month ~ period?
This question becomes more important
because even on Wednesday, a day before this
incident had happened, when a discussion was
taking place in this House and when the Home
Minister was reacting, we were not informed of
the gravity of the situation that bad
developed in Charar-e-Sharief.

The second point is that the consensus would
have to be on the basis of a credible
campaign that India, as a nation, would have
to undertake. A point, was made by my
friend, Mr. Salim, in the morning, in the
course of the Question Hour, that when we
were seeing that Radio Pakistan, the
media in Pakistan, and the Western media
were dishing out all kinds of adverse
propaganda and their kind of version on the
developments, we were not able to put across a
credible alternative idea in our media. He
mentioned as to how, in spite of the earlier
announcement, Doordarshan failed  to
show the televised reporting of thte deve-
lopments in  Charar-e-Sharief. The point is,
the consensus would have to be on a credible,
on as acceptable, version of the incident,
which was not forthtiming from the
Government.

The third point [ would like to make is: It
is not by a mere accident that
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the destruction of the Charar-e-Sharief shrine
has taken place. Charer-e-Sharief represents
the composite and 3 P.M.' plural culture of
Indian tradition and Indian history. It is,
therefore, the pirme target of the funda-
mentalist elements. Now, the point is that the
national consensus that has to evolve has to
take into consideration that we can strengthen
whatever composite culture and whatever
plural culture is there in the Indian traditions.
Again, we cannot evolve a national
consensus, taking a position that the secular
and diverse nature of the Indian society and
Indian policy cannot be evolved.

The fourth point that I would like to make, .
Madam, is that the confused nature of the
Government's response from the beginning on
the Kashmir situation was evident from the
fact that they had confused over the two
terms, "political process" and "holding of
elections." Holding of elections is a part of the
political process, and not the whole of it.
Now, the point is that election has to' come as
a culmination of the political process, about
which there was no meaningful initiative,
There was no discussion on the part of the
Government really to bring in forces across
the table where some kind of ground rules for
evolving such a political process could be
evolved.

Finally, Madam, the Government, the
people and all the political forces must speak
with one voice. A kind of squabbling has
been going on in the Government. One
Minister says something, and another
Minister says something else. We cannot
protect our shrines. We cannot protect our
customs. One Minister goes on saying that
now our agenda is to occupy the Pak-
occupied Kashmir. I do not to So inot what
the Prime Minister spoke on the 15th of
August, but the point is that we should not
appear to be. infantile adventurers to the
whole comity of nations. We should say
somethnig which we can defend. Otherwise if
we talk such nonsense, our stock will only go
down before the people of the world.
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There is the latest remark of Mr. Jaffer
Sharief. I do not know whether it is true, but,
if it is true, it is outrageous. On the one hand,
we are complaining, and we have every right
to complain, that Pakistan is behaving like a
terrorist State and we are trying to mobilse
world opinion against Pakistan and we are
pressing that there should be a peaceful
dialogue to settle the Kashmir question. On
the other hand, we talk like jingoist war-
mongers. Will that kind of a sentiment and
that kind of an attitude be the basis for a
national consensus? If that be so, I, on behalf
of my party, would like to say that we cannot
share such a perception. We think that it is
not yet too late. We can still take steps,
initiatives, to evolve a naional consensus. The
commitment that the Prime Minister has
made in reply to the debate on the President's
Address of announcing a package for
Kashmir, ca become the core of such a
process.

With this, I thank you. Madam.

THE DEPUTY CHAIRMAN: Mr.
Venkatraman, again, be brief.

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): It so happens,
Madam, that every time I speak, there is
time-constraint.

THE DEPUTY CHAIRMAN: Every time
it happens ....

SHRI TINDIVANAM G. VENKAT-
RAMAN: Madam, I will try to be brief.

THE DEPUTY CHAIRMAN: Your party
has taken more time.

SHRI TINDIVANAM G. VENKAT-
RAMAN: Madam, I join hands with the hon.
Members, who have expressed their anguish
over the barbarous act of the mercenaries in
burning the 600-year old Charar-e-Sharief
Shrine in Kashmir.

Yesterday, the whole day we had a dis-
cussion on this. Points and counterpoints
have been thrown up by the Trea-
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sury Benches as well as the Opposition. One
point caught my eyes and my feeling is that
we had started from the Babri Masjid, that
thai was only the beginning and that this was
the second incident in which we came to this
shrine.

I want to submit that this shows that we are
not united and that we are a divided house.
Intolerance is not preached by any religion.
As a matter of fact, tolerance is the watch
word of all religions. What we have made by
demolishing the Babri Masjid is that we are
intolerant towards another religion. Here also
we find now thai under the fanatic idealism
we want to demolish the Indian culture and
throw mud on the people. So, they want to
threaten us by way of employing foreign
mercenaries.

Madam, I want to submit a few points for
a deep thinking by this House. I think the
Prime Minister will answer this puuif.

It has been admitted by the Home
Secretary that the Government had learnt in
December last that the militants had started
going to the shrine disguised as pilgrims and
they were holding in the shrine to further
their end. The incident took place in May.
They had entered the shrine to the knowledge
of the Government in December, 1994. So,
four months have passed. They had been pre-
paring, preparing and preparing. What was
this Government doing? My point is that any
amount of explanation will not absolve them
of their responsibility and accountability.

Another aspect is that there was an
irrefutable evidence in support of the strategy
of these people. The evidence is there that
they wanted to incite the religious sentiments
of the people. Through their secret agency
they had this information also. In that context
is if 1st reasonable on the part of the
oppestion to ask the people, Who are at the
helm of affaks, ruling the country, as to what
their action is and what the reason for
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their inaction is. It is really surprising to see
why when had the information! frbm
Decemcer itself andn the incident has taken
place in May, why you were keeping silent.
Why no action was taken to prevent any such
possibility?

On the bther hand, the fact remain that the
State Government had passed on information
to the mercenaries that they would be allowed
a safe passage if they left they shrine. That
also raises a reasonable doubt in the mind of
all reasonable persons as to why you should
pass on such an information, when you know
full well that they were out to do some
mischief. Why should you ask them that you
will give them a safe passage if they go away?
Ie that the way to tackle such a problem?
Were five months not eonugh for you to make
arrangements to enter the shrine and pump
them out without any mischief having been
caused? You had given them sufficient time
and they gathered strength. Therefore, the
main thing is that the Prime Minister last
week itself had said that they were in the
know of things ag to what was happening in
Kashmir. He was apprised of the facts every
minute. In such an event what made this Gov-
ernment become a mute observer? Moreover,
they kept the army .1.5 kilometres away. That
is also a surprising thing in this case.
Therefore, the Opposoition has been
demanding that the best solution is that the
Prime Minister should resign.

SHRI CHIMANBHAI MEHTA: The
crucial point in the entire debate, according
to my modest opinion, is that it is Pakistan
which is responsi ble for the burning down of
the Charar-e-Sharif. On the one hand, to say
that Pakistan did it and on the other, to say
the Government of India is equally
responsible, 1 think, are contradictory
statements. A person who commits a crime
and the person who suffers a crime, if both
are to be put on an equal footing-
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| do not know why intelligent people do
not understand the logic. But sometimes
they do it, not for the national cause, but for
the party's cause. Let up be clear whether this
is a national issue or a party issue. If it is a
national issue, then, Pakistan has to be
condemned. It was a blackmail on their part
to burn the Charar-e-Sharief shrine, not to
hold elections in Jammu and Kashmir. Now
to go back on the issue of elections, not to
hold the elections will further give them the
strength to bully India. They will burn more
Charar-e-Shariefs and more temples. So, the
whole debate yesterday that was going on was
more confusing. The TJasic issue is whether
Pakistan is responsible or whether Mrs.
Bhutto is responsible or not is another matter.
Let us pin it down to that point that it is
Pakistan which is responsible for this
incident. We should create a world opinion
for the simple reason that one day might come
when we shall have to pursue the hardcore
leaders and mercenaries inside their borders,
if it is necessary. I am not talking of a war.
But they are waging a low-intensity war
against us- I would like to know what your
reply is going to be. Should we just Protest?
Are we to have a debate on how the Rao
Government has failed? Their failures are
many. I never defended them on so many
accounts-The Government has failed on vari-
ous issues. But here our national duty is this,
when we stand up unitedly, we should not
raise a secondary issue. We must fight out
Pakistan diplomatically. If necessary, other
options should not b eavoided. When the
refugees came to India from Bangladesh, how
we had reacted? The reaction that was given
to them had stirred them. Just now, Dr. Dutta
was mentioning that in the North-East,
Pakistanis are having a base. They are united
with the LTTE people. They are encircled by
them.
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Our response is only inner-through inner-
party fightings and intra-party fightings. They
are not reacting to it as a national issue. That
is tha reason why India is not rising to the
level to which it should have risen. I strongly
advocate holding elections. The Prime
Minister is absolutely right in holding
elections. We will also try to help in holding
elections smoothly. But if they do not want,
how can we help them? Should we stop
holding elections? Then their design will be
successful. So, let us not fall into their trap
for this reason-Sir, I would like to say that-
.(In-terruptions) ..

SOME HON. MEMBERS: Don't address
the Chair as "Sit". But say "Madam Deputy
Chairman".

SHRI CHIMANBHAI MEHTA: am sorry,
Madam.

THE DEPUTY CHAIRMAN: Never
mind, it is all right.

SHRI S. JAIPAL REDDY: Madam, he is
addressing the Prime Minister.

THE DEPUTY CHAIRMAN: He is
addressing me, if [amright. He
comes under the 'Other Group'. He

is from Telugu Desam-1.

DR. ALLADI P. RAJKUMAR (Andhra
Pradesh): Since yesterday, all our senior
colleagues have been expressing anguish and
agony which I and my party also share. My
party President an the Chief Minister oF
Andhra " Pradesh, Dr. N. T. Rama Rao, was
also the first person to condemn the incident.
Madam, this incident clearly shows the
inefficiency and incomefence of the
Government. Militants have entered into the
Shrine which is a holy place for Hindus and
Muslims, which stands as
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a symbol of secularism, a symbol ot peace. It
has been destroyed now. In the last four years,
during this Prime Minister's rule, we have seen
that the Babri Masjid has been allowed to be
destroyed and now, the Charar-e Sharief has
also been allowed to be destroyed. How many
more will be destroyed, God only should tell us-

When foreign mercenaries had en
tered the Shrine, it "was the Prime
duty of the Prime Minister to tell
the world that the State had been
occupied by militants. He should have
brought pressure from the world, es
pecially from the Islamic rountries.
But this did not happen. Recently,
when the SAARC meeting was con
ducted here, the Pakistani President
was here. At least then, he should
have discussed this issue with the
Pakistani ~ President. ~That was also
not done. The Prime Minister should
own the responsibility for this. This
is a fact. i

Madam, on this occasion, I demand that
smooth and effective steps should be taken to
ensure safety to the people of the Valley. This
is not the time to conduct elections there-
When the Prime Minister announced
elections in 1993, Hazratbal was seized. Now,
when he announced elections, Charar-e-
Sharief was taken over by the militants. So,
on -this occasion, when the hon- Prime Min-
ister is in the House, I request him not to go
ahead with elections there-Let the more than
three lakh Hindus who have fled the Valley,
who have left their places come back. After
they come back, let a healthy atmosphere be
created there. After that if you hold elections
there, it will be nice-

With these few words. Madam, I thank yon

very much for giving me this opportunity -

E-Sharief

THE DEPUTY CHAIRMAN: Mr. Prime
Minister.

oa T et & A

THE PRIME MINISTER (SHRI P. V.
NARASIMHA RAO): Madam, I am
thankful to the hon. Members who have
participated jn the discussion and have given
very good suggestions

This is a great tragedy. We are all under great
stress and agony that this should have
happened. I would like to say, very briefly, that
this is part of the activities being conducted by
our neighbour, part  of the  low-cost proxy
war that they have launched against us it has
not been launched today. It has been' going on
for a pretty long time. This is the time for us to
understand clearly what is being done by
whom and what should be our look-out in a
matter like this-Madam, it has been our
endeavour that while we tackle these
questions as ihsy come, we should not lose
sight of the fact that in any encounter like
this, in any engagement like this, the
possibility of a large number of casualties on
the civil Side should never be ruled out or
ijnored. That has been at the back of
our mind in all these operations and [ would
like to submit that this has been observed as
far as it was humanly possible. This time
the strategy, which was adopted on some
previous occasions, unfortunately, did not
work. We know full-well that the strategy
worked at the time of the Hazratbal crisis.
We had a long time during which we did not
know what was  going to happen the next
moment. It was touch-and-,go all the time. It
was a great test of our patience, perserverance
and persuasiveness, Fortunately, it )
happened that this patience paid off and we
were able to save the Shrine. We were
able to save the shrine without any loss of. life
and without the troops having to enter the
shrine or storm the
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shrine. This was an achievement by itself and
if those who were in charge of the operations
thought that the same strategy should be
adopted this time and they reported this is
what they propose to do, there is no way that [
can differ from that. I cannot send any
instructions to the contrary, particularly when
I am also convinced that if it has worked
once, it could, perhaps, work once more, it
wilU work once more. With that kind of
confidence the operation took place on the
same lines.

Now I am putting it very briecy. Some)
reports came earlier. What could We do? The
point is that it is a town extremely congested
and the shrine is a. part of, tha town and it is
just not possible for you to go and screen every
person who is there, every person who is going
into the shrine and coming out of the shrine.
Hon, Members may remember that we had the
same kind of problem in the Golden Temple
about ten or eleven years ago. Even the
presence of a police constable outside was
resented. It will be resented, not only here but
also in any shrine. If you want to post a
policeman there, posting a policeman would
mean something else. It is not just the man
standing there. It would mean he is taking some
action, becoming active on some . score or the
other. How and why, I cannot say. It is possible
that Something might happen in which the
policeman standing there cannot just simply
stand but has to do something else. Something
may happen to a pilgrim. He may be beaten; he
may be caught; he may be questioned, he may
be frisked. In any case, a policeman standing
there without frisking arrangement or power to
frisk would be meaningless. So, where do we
step? Where do we end this? What is the
alternative? I don't think it is possible to frisk
and screen everyone of the millions and
millions of pilgrims visiting the shrines, all
kinds of shrines, all religious shrines in this
country. If this is the logic of the situation, it is
very clear that bnce or twice, here or there,
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you may have to take the risk o! someone
going as a pilgrim into a shrine, taking
possession of it and our having to deal with
that situation. I think it is that simple. There is
really nothing very complicated about it. I
would say that jn a crowded situation there are
all kinds of possibilities. We do not expect
anyone to defile a temple or a place of
worship by making use of it in the wrong way.
But many places can be used wrongly. When
a place of worship is used wrongly—not only
wrongly but with criminal intent—and
becomes a ground of hostage in the hands of
the terrorists, and if it is a wooden structure
which can be burnt any moment, any second,
Jf you storm, you will lose—both ways. You
will lose the temple, you will lose the shrine
because by the time you storm, the shrine
would be gone. They would set fire to it. And
in order to reach the; temple, reach the shrine,
you will have to shoot your way and in that
haundreds of people, innocent people, might
have to be shot or will be shot. So, what do
we do? Do we save the people? Do we save
the shrine? Ideally, I would like to Save both.
It happened in the case Of Hazaratbal. It did
not happen that vay in the case of the Charar-
e-Sharief. This is how it can be summed up.

Now, I am sure, somethink was said about
the electoral process or the democratic
process. I would like to be very clear on this.
For the last one year, there has been a change
in the atmosphere in Jammu and Kashmir.
Until then we never thought of any
democratic process because we dare not think
of a democratic process while what was going
on was just firing of shots from both the
sides and setting on fire properties and all
kinds of things. For instance, when we had
this crisis of Hazaratbal, I am quite
sure, we were not talking about elections or
democratic process at all. We were only
doing fire-fighting everyday, every hour.
How is it that within the last one year or 10
months or 8 months to be more exact,
people have started talking
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about elections? Never mind what anyone
says abouj elections. The fact is that he is
saying something about elections. One party
may say or one leader may say, "Elections are
not possible. You are in a fool's paradise. You
should not think of it." Another may say,
"Yes, we can go in for elections. But what do
we take to the people with us before going in
for elections?" Another party might say, "Yes,
it is time for elections. We must have
elections." In this House and in the other
House, the same kind of views, different
views, have been expressed by hon.
Members. I welcome all this. There is an
atmosphere of democratic process. There is
an air of democratic process in Jammu and
Kashmir which has supplanted considerably
the air of violence, the air of counter-
violence. And this is the significant fact. We
have not ordered elections. Dates have not
been fixed for elections. When there is talk of
elections, when there is-talk of the democratic
process, what else do we talk?  We have
welcomed  the

talk, the change in the atmosphere and we
have taken certain actions. Leaders,, were not
in favour of the present set-up continuing, had
different views. There is a' party which wants
that Kashmir should go to Pakistan. There are
parties which want that Kashmir should be in-
dependent. And in the same manner there are
different views held by different parties. They
were not outside. They were in jail. The first
thing we did was to release them. Let them
come all over India, all over Kashmir. They
were not allowed, perhaps, to visit some
places because they were in jail. They were
allowed to visit the whole of the country..
They were allowed to talk to anyone. They
have been talking to our leaders, here. I am
glad to say that the leaders of the Opposition
parties have bean good enough to Share the
gist of their conversation with me. I am taking
into, account all these conversations. 1|

am
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taking into account the possibilities, thrown up
or not thrown up by these conversations. I am
glad that I am able to see some light at the end
of the txm-nel. What they meant by Azadi may
not mean total independence. It may mean
something less. It may be something which we
may not reject, hopefully. But I am not sure of
anything at the moment. That fe why the
dialogue is on. I promise the Parliament that
after L have had another round of discussions
with those leaders who have had discussions
with the leaders of J&K, I shall come back to
the House with a more definite plan of action
or approach or whatever you might call it. This
has been my apprach to the whole question.
You can certainly discuss whether elections
are possible or not possible. But there is a
constraint, in the sense that the 18th bf July is
the cut-off date, after which you cannot
continue with the President's Rule there unless
the Parliament legislates to that effect. That
constraint can be converted into an advantage.
It can be converted into an opportunity. But if
you cannot do it, the Parliament is always
ready, I am sure, to extend the President's
Rule. But should I give up now? Should I give
up even before I haye started? Should I start
with the assumption that elections are not
going to be possible? We have been saying so.
We have been saying so. We have been saying
that the democratic process has to start. There
are many. reasons for it. I am not obeying
anybody else by saying this. I am only saying
that elections should take place. I am only
saying that the democratic process should be
started because, after a few years, in fact, after
one or two years. the advantage of having the
President's Rule, the effect of all that happened
during the President's Rule, the power, the
concentration of power and the absence df
popular representatives, according to our
Constitution, starts taking the path of
diminishing returns. Now, we have coril-
pleted five years in Kashmir. We have
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seen  both the rules. We have  gone
through the President's rule in many other
States. We have found, and I am sure the
House will agree with m% that, after some
time, the President's Rule becomes something
which can be dispensed with. We should
make haste as far as possible without, of
course, affecting the situation there adversely.
We should have a popular Governmens.
That is what we are trying to do. We are
still trying to do it. We cannot give up in
advance. The process has started. The
people have come out. There is a dialogue
.going on. The talk of democratic process is
very much in the air. When all this is hap-
pening, I would plead with the Houss to
let this go on. Let us go on with this
dialogue. Let us know where  we stand. |
feel that sometimes if the people want, even
miracles can happen. When if people
wanted, miracles have happened in this
country. Political parties have lost.  Parties
have gone out of powerand parties have
suddenly  come Into power. Parties have
been swept off their feet. ~What is it that
people cannot do, if they really want to
do it? T have faith in the good sense of
the people of Jammu and Kashmir. It is true
that today it may be impossible. Itis the
fear nf the gun. What is it we have been
saying? We have been saying only
one thing: People are fed up with the gan.
But there is a fear of gun. Itis true. We
have seen it in other areas. It does not
happen that when a thing like this takes
place, unfortunate as it is, people

do not stand up in their seats and say that
terrorists have done it. Generally People do
not have that courage. It is only an odd
person here and there who will stand up to
this. If you go along a road and find
something happening there, people would like
to circumvent it, go through a different lane
and avoid being a witness to that particular
scene. But there are people who will face the
scene, who will stand there and who will
certainly do something about it. so, there are
all kinds of people. Today I do not expect
anyone to stand up in the streets
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of Srinagar or in other places and say that
so and so had done it and if in that kind of fear
they say that it is the Government's failure to
save our shrine, I would not join issue with
them. I understand their position. But facts are
facts. It is the terrorists, trained, funded, ins-
pired and sent by Pakistan who have done
this. It is known to every one. In this cbuntry,
there = may be Doubting Thomasses. [
don't know why. Butno one doubts it.
Today every country in the world knows
what Pakistan's role is in Jammu and Kashmir.
I am glad to say that I don't have to repeat it
now. [ hadto say thisas the Head of the
Government three years ago and I don't have
to repeat ft now. So, it is well-known,
whatever Pakistan might say. There may
be this conference or that conference. All
the antics notwithstanding, people all over
the world, Governments all over the world,
know what is happening in Jammu and
Kashmir. We have shown our bona fides.
We have shown our utmost restraint. We
have shown  our utmost respect for
human rights. We were being assailed on
human rights three years ago. I am sure that
that the attack has been muted to such an
extent that sometimes I am on the offensive
and say 'human rights for whom?'. And then
there is no answer. There are no human rights
for an ordinary citizen who is killed in the
dead of night, for those people who were
dragged out of the buses in Punjab and
Kashmir and shot in a row all round!
So, human

rights are for all human beings. Human

rights were not necessarily reserved for
terrorists. This has been accepted. This has
been appreciated. In falit,. I was quite plain
about it. I am, glad that the human rights
activists today are a little more balanced about
this. So, these are the situations and we would
like the democratic process to come in. Let us
all sit and find out. Even today, we have
different views. Let us sit and find out In fact,
T have more or less completed one round of
Leaders of the
Opposition parties. I would like

discussions with  the
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to Have another round and at theend |
of it, if things go well, here can be a ]
dialogue directly with thoste who hold
certain views on what Jammu and Kash- ~ mir
should get or what the dispensation should
be so tong ag it is within  the Indian
Constitution. Those who  are i against
the Constitution, those who want to go out of
India, there is no meeting  ground beteen them
and us. But within  the Constitution, flexible as
it is, imaginative as it is, variedas it is, ifit is
possible to find a particular dispensation for a
particular area, I think that is the victory of the
Constitution. I would like to uphold that as a
victory of the Indian Constitution and, therefore,
of the concept of Indian unity. When we talk
of 'unity in diversity', thisis whatitis. It is
not a slogan. If you don't have diversity end
you want uniformity alt over the country, this
is not possible 3nd we all know it- Therefore,
here is a lest of our unity in diversity. Here is a
test of the Constitutin, the imaginative nature of
our Constitution, the flexible nature of our
Constitution, which allows so many varieties
of co-existence with unity. So. this is the
challenge before us, if [ may suggest:

One of the leaders actually told me,

Madam—and I thank him for having said
that—"The time has not yet come for you
talk first. We
[ am grateful
If I start' talking and if he

disagrees, what else is there?

to have direct talks. Let us
will come back to you".
to that leader.
Are we going
back to the bush? Are we going back to
The

who have offered to become a buffer

insurgency? There must be some buffer.
leaders
are doing a very good job. I don't want to
name them. Many of them are from different
parties. I am very grateful to them for the very
great job that they are doing. When the time
comes, I will come out spenly with all the
facts. Give me a title time. I have been

overtaken by this in-
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cident. Otherwise, the things were going on very
well.

It is a setback, as 1 have said. I have said
it to the Press. 1 have said it openly. It is a
setback to the process that we- have set in
motion. But this setback cannot browbeat us to
the extent of giving up the process, [ will
not. In fact, my determination is all the
more today than what it was on the 8th of
May. And, that should be the spirit in which
we go ahead. If we are' browbeaten, if we loose
heart just because someone has sent a few
fellows from across the border to create trouble
here, if this kind of a trouble can deter us
from our determination, we don't deserve to exist.
This nation has to exist through all these trials
and tribulations. We have to make the nation
strong enough, determined enough, to exist
through all this. We have existed and we will
continue to exist. We will get over all these
troubles. I have no doubt that we will get over
all these troubles. During the last 45 or 47 years,
no trouble in India has continued for ever. Take
Nagaland, take Mizoram or take any part of
the country. There is hardly any part which has
not had a trouble—a trouble of some kind or the
other;. troubles' of many kinds at the same
time, if you wish. But we have got out of it.
The country has got out of it. The unity of
India and the genius of the people of India
have found ways of getting out of it. This is
the faith with which we are going.

For the rest, I have been asked all kinds

of details—who did ~ what?

Why one-and-a-half kilometers and why not
and all these kinds of
Madam, I must say that

one and a half yards,
things. ab far as
operational details are concerned, no instruc-
tions are sent from Delhi, ever, whether it is
the details  of the

other counter in-

Bangladesh war or any
surgency  operations in

the North-East right now. I cannot say to the
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person who is conducting the anti-

insurgency  operations there, to do this and
not to do this. This kind of thing, I
cannot do. We never do that We discuss

with them the general details of what they wish
to do. We give a general kind of approval
and let them go head.  The results are mixed
many times. The results are unqualified
success many times-  The  results are that
our people are ambushed sometimes. All these
results notwithstanding, there is no
instruction from here. There is no back-
seat  driving from here. It is just not possible

and itis not done.  If there are any doubts
in any quarter, [ would like to clear them.
Now, having said that, I would like

Members of Parliament, if they want to know
more about it-I would not like to iseep them in
the dark, I would not like that they be kept in

the dark. We are proposing the leaders of the
Opposition have proposed and I have
accepted,  that an all party  delegation

could go to Jammu and Kashmir at the
proper time and, in fact, I  am not quite sure
whether the town has been handed over
back to the civil authorities it was to be done
today, I expect that it will be done today; it
has been done. So, let them  be ready to
receive us, to receive the Members of
Parliament. 1 have spcken, the
authorities said, "Yes, you are welcome."
Then, when you are given a  presentation of
what happened by those who are conducting
the operation there, all doubts can be cleared.
The. Members of Parliament have a right to
know and whatever they want, I .am sure, the
information will be supplied to them But. I
cannot accept the demand for a judicial
inquiry". Operations like this, campaign
like this—I am  told there has been a
demand are not ever made subject of judcial
inquiries, Madam .  So, I would respectfully
submit that that demand may not be made.
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There is an allegation that there is no
coordination between the army and civil
authorities. Now, this again-...
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SHRI P. V. NABASIMHA RAO: Madam,
wherever there are different agencies in any
counter-insurgency operation, there has to be
co-ordi. nation between them and no one can
ciaim that at all times this co. ordination is
perfect. we came across this problem not only
here, everywhere and with respect to J & K, I
must say that we have given a little more
attention to this Problem than in other places
because it became necessary. " There is a
single command there. We had to put in a
single command and the other agencies, other
Para-military forces, etc had to work in co-
ordination with, in some cases, they were in
charge. For instance, in Srinagar town it is the
Para-military forces which are completely in
charge In other places it is the army in charge,
but the co-ordination machinery works well,
has worked fairly well. I am not saying that it
has worked perfectly, but then there are
imperfections everywhere, they are also
human beings. But, whenever something hag
been brought to our notice, we have tried,
after discussions,
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to set that right. For instance, 1 am
constantly in touch with  the Army Chief and
he gives his instructions to his corps
commanders, whoever they are, who are in

operation. Mostly it is the  borders and those

areas which the army has to look, after.
The other  matters except when the army
is called in, are looked after by the other

'forces. This is the arrangement which is the
correct arrangement. Now, details I cannot
go into because details can differ from day to
day or operation to operation, So, I would not
like to elaborate on the details and this is all I
could say.  Yes, the co-ordination between the
army and civil authorities is a matter which is
enga-ging our attention constantly and
wherever there is  something going wrong, we
look into it and set  it-right. This is all 1
can assure the House- I think, I have covered
the new points made here and whatever I had to
say. The question about my colleague the
RaiLway Minister, saying that The question
about my colleague, the Railway Minister,
saying  that India should be prepared to wage
a war with Pakistan and frustrate its designs on
Kashmir, I do not know whether I should
request him to tell you what he said and what
has been reported. . .(Interruptions). .. It
looks very odd that while he is sitting in the
House, I should say what he said

and. comment on it and give an in.
terpretation. Would you like to say

Jaffer Sharief? With your
Madam, I would like the
Railway Minister to intervene. May be, at
the end, after  have  finished, you could
call him for a couple of minutes. 1 feel that

this is not correctly reported but let me not

something, Mr.
permission,

say anything in his presence "here, r cannot

presume anything because T have no
knowledge of it-This has been brought to my

notice fnust now.
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Mr. Prime Minister, let me tell
you your strategy at Hazratbal, you
are proud of what you did at Hazrat
bal and what you achieved.

How

will you feel if I tell you that your
strategy ~ at  Hazratbal  created the
trategedy at Chsrar-e-Sharief?

i

SHRI P. V. NARASIMHA RAO; 1
feet that it is not correct.

THE" DEPUTY CHAIRMAN: I am not_
opening a  debate. He did not participate and
that is why.... (Interruptions). .. You are not
opening a debate.
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SHRI SIKANDER BAKHT: Iam not. I
have certain questions.
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Who is we'? Is it the Central Gov
ernment, or, the Jammu & Kashmh
Government, or, the Army or, is the
Central Government, the Prime Mi
nister's Office?... (Interruptions)...
SHRI P. V. NARASIMHA RAO.
Before you go further in this ques
tionnaire, I would say: when we ge
nerally say 'we', it depends on the
situation about which we are talking
When I say 'we' in respect of the
operation,! mean those authorities
who are in charge of the opreation.
Since 1 cannot say all that long
thing, 1 say, 'we'. 'We can mean the
Central Government, we' can mean
myself, "we* can mean the

authorities there and the State Government.
So, please do not Pick holes in these things
because I am only trying to use one pronoun
for fitting every situation and it wiU mean
different things in different situations. Please-
If that is the difficulty with you, I can change
my text; wherever it is. I will put the
appropriate thing there. Madam, with your
permission, I can do that. It may be treated so
and it may be deemed to be so.
{Interruptions')
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Have you identified the areas of
diversity?
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Have you identified the areas of diversity?
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Diversity can be very dangerous tar the unity
itself. Therefore, this word should be used
‘only identifying'.
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THE DEPUTY CHAIRMAN:
second.q?: e I can

protect the rights of Sikander Bafcht Saheb
as the Leader of the Opposition.

Just one
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I announced that the Home Minister
requested the Prime Minister on your request
and the Lok Sabha is waiting for his reply. Let
us understand the technical difficulty also,
The Prime Minister came here at
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3 '0 clock. I allowed some of the Members
who had not sPoken to speak. Now, if you
want to go into the details of every line of the
Prime Minister's speech, then let us open
another debate tomorrow . We cannot go on

like this.
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THE DEPUTY CHAIRMAN: Do not trv to
show your anger towards me because you are
not satisfied with something.
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SHRI P. V. NARASIMHA RAO : 1
had yielded dele-berate! y because I did not
want to be rude or unyielding to the
Leader of the Opposition. Whatever
he has to say, I wanted him to say; to
go on record, It is his right as a Mem
ber of Parliament and as the Leader of
the  Opposition. Perhaps he has a little
more to say. That right, 1 am not de
nying it to him. [ would only say that
he has come to the House with what he
wanted to say. Whatever I say, he will
have his say. That is what I think and
he should be allowed to say. Since he is

IR

not wanting to say anything
more. [ have only to submitto the
House that no matter what views we

hold, T entirely agree with the spirit of what
he said, that this is not a matter of a party, it is
not a mat-ter of a party at all; this is a
national problem, a national question. We
all want to solve it and in that solution, we
may differ. I feel that the Indian
Constitution is flexible enough, imaginative
enough jo find a way for co-exis-tence as a
nation. It has found several formulate for
several areas. We know it, The Constitution,
abounds in such provisions. So, it is my faith
that 4.00 P.M. it is the same Indian Cons-
titution we are proud of without ever
violating in any aprticular respect, is
cap-Me of finding a solution of co-
existence in the case also. One may call it
something else but when we really want one to
explain, one will tell you a few rights, right of
this, right of that right of that. The Indian
Constitution hasan array of rights already
defined, powers already defined. If it is
only a question off making a little
ad-
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justment with those powers which the
Constitution already contains, that is what I
call the achievement of unity-through
diversity, which means we have different
areas, we have different dispensations and all
of them are covered by the over-arching
Indian Constitution. This is what I say. If that
is not acceptable to any Member, he is of
course, entitled to his views. But, this is what
I think should be done, can be done and if
conditions permit, will be done.
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THE MINISTER OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): Madam
Deputy Ghaiman, f am grateful to you and I
am grateful to the hon. Prime Minister for
giving me this opportunity. It is but natural
when I have made some statement about

which Members have some
concern obviously the Prime
Minister cannbt answer, that too

when Tam here. Secondly, I do understand
my limits. As a Member of the Government,
propriety demands that I cannot make such
statements because the Defence Minister or
the Prime Minister  should have made such
statements.  But, nevertheless, as an Indian,
the way Pakistan is continuously creating
problems for our country, for our people,
the people of Kashmir... (Interruptions) .. .
Please bear with me. (Interruptions)

Madam. T have not come here fen a
debate.
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THE DEPUTY CHAIRMAN : Mr.
Gurudas Das Gupta, he said right at the
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outset that he is a Minister and he is also an
Indian. As an Indian, he has certain
sentiments and he has a right to express
them.

SHRI SIKANDER BAKHT; Let him

speak.
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SHRI P. V. NARASIMHA RAO:

Madam, I would like to say that, what
ever he said about frustrating Pakistani
designs, he has caused a little
frustration to me by being here at this
moment. If anything has been said under
stress, one can understand  if,
I understand it, but I would like to say that
waging war against Pakistan is not the policy
of the Government. If as an Indian anyone
wants it, it is a different matter but I would
like to clarify this. He is a Minister, he is
under pressure. He is under psychological
pressure. He has just come out of a ghastly
railway accident in the South. Therefore, we
have to give him some margin. I would like
him. not to say anything more.
(Interruptions)

SHRI GURUDAS DAS GUPTA: We
readily agree to giving him the margin, as
requested by the Prime Minister. We readily
agree. (Interruptions)

SHRI S. JAIPAL REDDY: I suggert and
propose that a general amnesty be granted to
Shri Jaffer Sharief.
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DR. MURLI MANOHAR JOSHI :
And we are sorry that he has caused
frustration to the Prime Minister. (In-
terruptions)

DR. BIPLAB DASGUPTA: Madam, with
your permission, can I ask one question?

THE DEPUTY CHAIRMAN: If I allow
you, I will have to allow half-a-dozen other
people. There would not be any end to this.
The discussion on this is concluded.

Now, we have t° resume the debate on the
Budget. (Interruptions) Shri S. Jaipal Reddy.

SHRI S. JAIPAL REDDY: I am not
feeling well, Madam. I wiU speak tomor-
TOW.-

THE DEPUTY CHAIRMAN: Dr. Biplab
Dasgupta.

DR. BIPLAB DASGUPTA : Not today.

THE DEPUTY CHAIRMAN: Shri S. S.
Surjewala. (Interruptions) Order please,
(Interruptions) Can I have some peace iii the
House? (Interruptions) We have one hour left
today for the Budget discussion. (Interrup-
tions.)

SHRI GURUDAS DAS GUPTA : Ma-
dam, as a sign of being released from
frustration, it seems some people would like
to go out." (Interruptions)

THE DEPUTY CHAIRMAN: Please
listen.  (Interruptions) Theer are two
statements listed for 5 o' Clock, (In-
terruptions) Order, please. (Interruptions)

SHRI GURUDAS DAS GUPTA: You
adjourn the House till 5 p.m. (Interruptions)

THE DEPUTY CHAIRMAN: T would like
to have peace in the House. Those who don't
want to sit in the House can go out.
(Interruptions) We have only one hour left for
the Budget discussion today. Mr. Jaipal
Reddy is not feeling well and. therefore, he
does not want to speak (ntlay. I think we can
take up the djscussfui,] on the Budget. Then,
we also have the Clarifications on the railway
acciderr , But the Railway Minister is not her,

[ 16 MAY 1995 ]

by Minister 426

SHRI GURUDAS DAS GUPTA: We
should give some time to the Railway
Minister to cool down. (Interruptions)

THE DEPUTY CHAIRAN: The Home
Minister is here. He has got two statements.
If the House so agrees, we can ask him to lay
these two statements on the Table of the
House. Then, tomorrow, we could resume the
discussion on the Budget in the morning
itself and have no interruptions of any kind.

SHRI JANESHWAR MISRA: What about
the Calling-Attention Motion, Madam?

SHRI GURUDAS DAS GUPTA : There
is a Calling-Attention tomorrow.

THE DEPUTY CHAIRMAN: I think we
are taking the Budget too lightly this year.
(Interrupttons)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MUNISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MARGARET ALVA):
Madam, the discussion on the Budget has to
be completed quickly. Otherwise, the
discussion on the working of the Ministries
would not be possible. (Interruptions) )

THE DEPUTY CHAIRAN: Now, Mr.
Home Minister, you can lay both your
statements on the Table of me House.

STATEMENT BY MINISTER

Withdrawal of Restricted Area Permit
from Assam, Meghalaya and Tripura

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Madam. I beg to lay
on the Table a statement regarding the
withdrawal of Restricted Area Permit (RAP)
from the States of Assam, Meghalaya and
Tripura.

STATEMENT BY MINISTER

Formation of Autonomous Hili Develop-
ment Courtcil for Ladakh

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Madam, I beg to lay
bn the Table a statement on the formation of
Autonomous Hili Develop, Council for
Ladakh.



